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NOTES OF THE REGISTRYT 	 ORDERS OF THE TRIBUNAL 

lJ-Y 	 Order dated 5 .9 .002 

NeardS1- ri D.Mohanty, the learned counsel 
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for the applicant and Shri Ashok Mohanty, the 

learned senior counsel for the Kendriya Vidylaya 

Sanlathan. 

Applicant havinq faced a transfer from 

Kendriya .Vidyalay,Ao4 toKendriya Vidyalaya. 

Itmachal Pradesh has approached this Tribunal in 

this Orilinal Application. Transfer is an 

incidence of service and the Irievances, if any 

relatini to transfer should lee redressed by the 

authorities only, who are the best judge in the 

matter. In the present case, it is submitted by 

Shri D.Mohanty, the counsel for the applicant 

that a vacancy in the post of Librarian is 
Xt 

availaile at Kendriya Vidyalaya,., tharatia 

(choudwar) Dist-Cuttack; followinç to the transfer 

of Respondent No.5. It is also smitted by 

the counsel for the applicant that ip,5d of 

transferring him to a distant place at Mimachal 

Pradesh, he can e adjusted i7 the authorities 

at !endriyaVidyalaya, charatia. in the aforesaid 

premises, we dispose of this O.A. with a direction 

to the applicant to represent his authorities for 
at 

a postinq at Kendriya Vidyalaya charatia as 

aSainat thevacant post of Librarian, The 

Respondents, in the said circtmistances, are 

directed to live due ccnsideration to the 

qrievances of the applicant and allow him to 

continue at Kendriya Vidyalaya, tharatia(choudwar 

Dist-Cuttack, in ctse a vacancy ofLirari.afl 
exists. 	 I1- 
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